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(iv) Reported loss of Urea at Barauni

- Plant of Hindustan Fertilizers.
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(v) Financial Assistance to Nagaland
to help farmers who lost their crops
dac to recent natural calamities.

SHRI CHINGWANG KONYAK
(Nagaland) : T want to draw the atten-
tion of the Government with regard to

demage of crops in various parts of
Nagaland last ycar.

Sir, as a result of torrential rains
during the monsoon period last year,
there had been devastation of standing
crops due to flash-flood in various part
of Nagaland. Such damages were again
followed by chattering losses of ripended
fields during the month of Octobzr, 1983
due to high wind.

Detailed statement showing the cxtent
of losses to the farmers had been submit-
ted by the State Government for grant of
Central assistance. But so for no financial
assistancc has been provided for the pur-
pose. The Central Government owes its
responsibility to provide financial assis-
tance for the purposc, as this is a natural
calamity.

I would, thcrefore, wurge on the
Government that immediate steps should
be takcn to provide adequate financial
assistance to the State Government for
the purpose.

(vi) Demand for a separate Master Plaa
for removal of slums in old Delhi.

SHRI BHIKU RAM JAIN (Chandni
Chowk) : It is a matter of regret that
the DDA, instead of looking to the
problems of Delhi, rcmoving of slums,
helping the poor residents living in dingy
and insanitary katras, finding suitable
places for commercial purposes to cater
to Delhi’s needs, has been busy in build-
ing tenements or beautifying other places
outside the walled city called Shahjahana-
bad. The newly-built houses have not
solved the miseries of the slum dweller,



